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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

T
0.A. 1582/94. Dt. of Decisien i 9~2-96.
3. Semanath ..Applicant.

Vs

1. The Executive Encgimeer (Electrical),
Visakhapatram Ceptral Electrical
Divisien, CPWD,, D.Ne.48-3-37,
Srinagar, Visskhapatmam-330 016.

2. The Supdt. Enginger(Electrical)}
Hyderabad Cemtral Electrical Circle,
CPWD, Nirmam Bhavan,

Keti, Hyderabsd.

3, The Directer General @f Werks,
Central PWD, Nirman Bhgvaw,
b‘*"w Delhi o.‘

3. The Uniem ef India, Rep.by its

Secretary, Min.ef Urbar Develepment,
NMirmen Bhavanr, New Delhi. .+ Respendents.

Ceursel fer the Applicert ' : Mr, P.B.Vijaya Kumar

Counsel fer the Respendemts : Mr. N.R.Devaraj, Sr.CGSC,

CORAM :

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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&RDER

Oral Order (Per Hen'ble Shri R.Rangarajan, Member(Admn.)

Hegrd Mr, P.B.Vijaya Kumar, learned counsel fer the

applicant and Mr.N.R.Devaraj, learned ceunsel for the respendents,

2. The appliéant in this OA was given the scale of pay ef
/+425-700/- in the Third Pay Cemmissien scales ofpay w.e.f.,1-1-73,
He was appointed te the selectien grade w.e.f, 1-1-83 in the scale
ef pax(i%aiTSSO-QOO/-.- Later the applicant was premeted e Junier
Engineer Gr-I frem 13-7-87, Op his premetien gs JE Gr-I his pay
fixatien wzs dene under FR 22(C). Hewever by the erder NO,A-11014/
3/93-EC.VI 16-7 dated 4~1-94 (Rage~2 ef the OA) it was decided
te withdraw the benmafit ef ;pay fixatien under FR 22 (C). ég;tﬂﬂEEEZEE
the pay M—
18 was gecided t@refl}’ l under FR 2% (a) (ii). R-1 by the
impugned erder No..e(2)/94/VCED/6408-10 dated 19-12-94 (Page-7 ef
the OA) refiﬁgﬁ:igiay of the applicant ip terms ef the directiens

of Re2 vide his letter Adzted 4-1-94 and glse issued instructiens

for recaoyery of excess payment.

3. This OA is filed impugning the abeve erders and fer
a directién te restrain the respcadents frem refixatien eof pay

snd alse fer payment ef censeguential bepafits.

4, The zpplicant in this OA is similarly situagted azs the .
applicant in 0A.1581/94. FquZiaeons stated in OA,1581/94 this

OA 1s alse te be dispesed of en the same lines.

4, In the result, the impugned erder Neo.2-11014/3/93-EC.VI
16-7 %t.4—1—94 and alse the impugned erder Ne.8(1)/94/VCED/6411-13
dt. 12-12~-94 gre upheld te the extant ef ref&xatieﬁ of pay. The
questiedof recovery is left te eopen 28BS xx R-3 is difected te gecide
the issue within a peried of 3 months fram the date eof receipt of ;3

in
cepy ef this eroe;{)on the basis of the ebservatiens madq{O&.1581/94

Ne cests. j ,_-

(R. Rargarajam)
Membcrzbdmn

(Dated_: The_9th_Sept._  _1996. W
Tpictated in Cpen Ceurt) _ f)a{ Ashor

Spr
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5.
6.

8.

Electrical Divisien, CPWD, B.Ne,4B-~3-37, Srinagar,
visakhapatnam-16,

The Supdt Engineer(Eleétrical) Hyderabad Central
Electrical cirecle, CPWD, MNirman Bhavan, Ketl, Hyd.

' The Diregter General eof Werks, Central PwWD, Nirman

Bhavan, New Delhi. ' -~

The Secretary, Min. of Urban Develepment, Unien ef
India, Nirman Bhavan, New Delhi,

Ome cepy te Sri, P.B.Vijayakumar, advecate, CAT, Hyd.
One cesy te Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
One cepy te Library, CAT, Hyd.

One spare cepy.

Rem/~

: 3 3
02..1582/94,
Cepy te:- 7
1. The Executive Engineer(Electrical), Visakhapatnam Central
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THE HON'BLE SHRI R.RANGARA3AN: M(a)

DATED:

T

' ~;~i;;f%é}7lgéé —

Lu.

ORDER/JUDGEMzNT
" ;'H - . q.A.N'U.

gﬁw&,.ffgg/%[

SOMYTTZD AND INTERIM DIRECTIONS ISSUZD
ED OF WITH DIRICTICNS

B1SMIS5ED

OI§MIS3ED A5 WITHD2aWN
LR;@RED/REJECTED

70 OROER A5 19 Coss.

YLKR . o IT COURT

—f

! et mréfw ar'fam?:w
Cenutal Administrative Tribunal
- siour/DESRATCH

- 7000 198 o

- " fruaw e
HYDERABAD BENCH






